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Ihz application Is Ilk 	22.9095 	Learned counsel Mr 3.0uttOaoue3 
form and within tinie 	i 	 tt)i3 application on behaLf of the applisis 

V. F.of Rs. 501- 	 cant. None is pre3ent for the iospondøtz. 
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tPO/BD No.. I491 I 	The subject eattai is SteppinQ up 
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• 	 reliefs sought by the upplicant. 
Rpplication is a1itte. Issue 

notice on th 9  respondents by ilegiatercd 

Poet. Witten 3tatemant uithin 10.11.35. 
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4 	 P 
• 10.11.95. 	iritten statement has not bcen sub- 

-- 	mitted. Lerned Railway counsel 1r B.K 
Sharjia.seks further four weeks time to 
submit wrItten statenent. 

List on 15.12.95 for written state-
merit and further orders. 

!1em 

•_,1,, 	I- 	'-i--- - 

'1fUA 

15.12.95 

:i 

Mr R.Dutta/Mr B.IC.Sharma. 
Counter has not been submittec3. 
A4journed to 2.2.1996 for counter 

and further orders. 

Member 

pg• 

1-3.96 

'In 

19.4.96; 

Learñd -  counsel Mr. R.kutta for the 
applicant is present. Mr.Sarma.for 
Railway counsel seeks for further, adjourn-
ment. Hearing adjourned to 19-4-96. Respon-
dents may submit written statenent in the 
neantime with copy to the counsel of the 
ap1icant. 

MEiber 

None is preaent for the respondents. 
Leave not of Mr.R.Dutta learned counsel. 
- for the applicant. Hearing adjourned to 
15-596. In the meantime respondents may 
submit written statement with copy to the 
applicant. 

MemIer im 
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19.6.96 Mr R. Dutta for the applicant. Mr B. 

K. Sharma for the respondents. 

-Written statement has not been submitted. 

List for hearing on 7.8.96. 
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Liberty to the •respondents to submit 

written statement with copy to the counsel 

for the applicant. 
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tar ubm.tieion and he s)w sijourtont for 

L wtittn attirrnnt. 
Liat for k- orin<j n 20'.9(i* 

res:xntants arQ .J,Lroct(x.i to sulxrAt 

apu wiut* 	 boore thu Utie ith 
colpi to uo cuunsci of ar'pUaent. 
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26. 8.96 Mr. R.Dutta for the applicant. 

Mr. B.K.Sharma has submitted leave of absence. 

Written statement has not been submitted. - 

List for hearing on 16.9.96. 

Member 

trd 
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O.A.No. 212 of 1995 

16.9.96 
	 Learned .counsel Mr. R.Dutta for the 

applicant. 

Mr. S.Sarma for Mr. B.K.Sharma, 

learned counsel for the respondents, informs 

that written âtatement is ready and will be 

submitted in about one week time. He threfore 

prays for short adjournment. 

Hearing adjourned to 3.10.1996. In the 

meantime the respondents may subtnit written 

statement with copy to the counsel of the 

applicant. 

Me 
S 	 I 

trd 

3.10.96 	Learned counsel Mr R. Dutta for the 

applicant. None for the respondents. 

Mr Dutta is ready for submissIon. Mr 

S. Sarma for Mr H.K. Sharma, however prays that 

the respondents may be given last opportunity 

to file written statement on 7.10.96 and adjourn 

the hearing. However, since Mr Outta has come 

ready for his 'submisSIons and hearIng, lie is allowed 

to make his submlsslons in part. The hearing Is 

adjourned to 9.10.96. In the meantime the respond-

/ ents shall submit written statement with copy 
to the counsel of the apposite patty on 7.10.6 

positively. 

Hearing adjourned to 9.10.96 as part 
heard. 

Member 
trd, 
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9.10.96 Learned 	counsel 	Mr. 	R. 	Dutta 	for 	the 

applicant. None for the respondents. However, a 

j o-V, common written statement for the applicants in 

' I O.A. 	161/95, 	175/95, 	209/95 to 212/95 and O.A. 
/ 	O 224/95 	to 	240/95 	has 	been 	submitted 	by 	the 

respondents. A 	opy of which has been served on 

leained counsel Mr. R. Dutta. Mr. R.Dutta seeks 

L time to file rejoinder. Allowed. 
(-S 	\ 

Mr. R.Dutta is directed to serve copy of 

the 	rejoinder 	on 	the 	respondents 	before 	the 

date of hearing. 

S  List 	for hearing on 20.11.1996 as part 

heard 

Me& 

Learned counsel M.r.R4)utta for the 

applicant. Mr.M.K. Choudhury for Mr.BK 

Sharrna learned Railway Counsei, 

List for hearing on 16-12-96. as 

part heard. 

Member 

None present. List for hearing on 

10.1.1997. 

Me4 

nk 
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10.1.97 	Learned counsel Mr R. Dutta for the 

applicant. Leve note of Mr B.K. Sharrna, learned 

counsel for the respondents. 

Adjourned for hearing on 24.1.97 as part 

heard.' 

Member 

lm 

	

29.1.97 	 Mr R.Dutta,learned counsel for the. 

applicants and Mr B.K.Sharma learned Rail-

way: counsel for the respondents present. 

Counsel of both sides have completed 

their submissiOns. Hearing concluded. 

Judgment reserved. 
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Member 

O.A. dismissed vide common order in 

O.A. 175 of 1995. 

Copy of the order be placed in the 

O.A. 

Member 

S 

k/1 



o2 

12 .2.97 MrR.D.itta for the applic.ant. Mr B. 
K.Sharma for the respondents. 

Judgment and order pronounced by 
common order In respect f the 23 On-. 

ginal Zplications. All Original Appli-

cations except 04A.NOS.161/95, .235/95 & 

238/95 are dismissed in terms of the 
order. 

O.A.238/95 Jadu Gopal Chaki-aborty 

is disposed of in terms of para 8 of 

the common order. 

O.A.161/95, tkilal }ariti Deb and O.A. 

235/95. Ajit Kumar Chakraborty, are 

disposed of in terms of para 9 of the 

common order. No order as to costs. 

Place copy of the common order in 

all the 23 O.As. : 

mber 

10 
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CENTRAL ADMINISTRATIVE TRIBUNAL . CJWHATI BENCH. 

Date of Order : This the 12th Day of FebruaVy.1997. 

Shri G.L.Sanglyiné, Administrative Member. 

Original Application No.161 of 1995. 

Shri Dulal Kanti Deb . 	. . 1pp1icant 

-Vs- 

Union of India & Ors. . 	. . Respondents 

C.A. No. 175 of 1995. 

Shrj Chitta Ranjan Paul • 	• • Applicant 

-Vs- 

Union of India & Ors. . 	.. Respondents 

O.A.NO. 209 of 1995 

Shri Manindra Lal Deb . 	. . Applicant 

 -Vs - - 

Union of India & Ors. . 	. . Respondents 

O.A. NO. 210 of 1995 

Shri Ranjit Kurnar Dey . 	. . Applicant 

- Vs - 

Union of India & Ors. . 	. 	. Respondents 

O.A. No. 211 of 1995 

• 	 Shri. Krishna Pada Paul 

- Vs - 

. 	. 	. Applicant 

Union of India & Ors. . 	. 	. Respondents 

O.A. NO. 212 of 1995 

Snt Kali Ran! Sarkar & Ors. 
Legal heirs of late Jibon Krishna Sarkar . 	. .Applicants 

- Vs - 

Union of India & Ors. . 	. 	. Respondents 

• 	 O.A. No. 224 of 1995 

• Shri Manual Roy 	 . . 	. Applicant 

-ifs- 
Union of India & 0rs. 	 . . 	. Respondents 

O.A. No. 225 of 1995 

Shri Priyotosh Naha 	 . . 	. Applicant 

- Vs - 

Union of India & Ors. 	 • . 	. Respondents 

.c' 	 contd.. .. .2 
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- Vs -V. 

Union of India & Ors. 

O.A. NO. 227 of 1995 

Shri 1run Kanti Das 

- Vs - 

Union of India & ors. 

O.A. N0.228 of 1995 

Shri parirnal Chandra Dey 

- Vs - 

Union of India & Ors. 

O.A. NO. 229 of 1995 

Shri Makhanlal Bakshi. 

- Vs - 
Union of India & Ors. 

O.A. No. 230 of 1995 

Shri Mukunda Ch. Chanda 

- Vs - 

Union of India & Ors. 

O.A. NO. 231 of 1995 

Shri KartiCk Chandra Dey 

- Vs - 

Union of India & Ors. 

O.A. NO. 232 of 1995 

Shri Qpesh Chandra Dam 

- Vs - 

Union of India & Ors. 

• . . Aplicant 

• . • Respondents. 

• Applicant 

Respondents 

Applicant 

• • Respondents. 

Applicant 

• Respondents 

pplicant 

Respondents. 

Applicant 

• Respondents. 

O.A. NO. 233 of 1995 

Shri Harendra Kwnar Dey, 	 • 	. pliCant 

Union of India & Ors. 	 . . . Respondents. 

O.A. No. 234 of 1995 



O.A. NO'. 236 of 1995. 

Shri •..Ramendra umar Basak 

VS 

Union of India &.Ors. 

O.A. NO. 237 of 1995 

Shri Ral ?4ohan Roy 

- Vs 

Union of India & ors. 

• O.A. NO. 238 of 1995 V 
ri Jac3hu Gopa]. ChakrabortY 

- Vs - 
Union of India & Ors. 

O.A. No. 239 of 1995 

Shri Rebati Mohan Choudhury 

- Vs - 
Union of India & Ors. 

O.A. No. 240 of 1995 

Shri Fanindra Kumar Baidya 

- Vs - 

Union of India & Ors. 

- - 
	 - 	 -- -:---- 	 '-. 	 -: 

- 	 - 

'.4 

. . . Applicant 

. . . Respondents 

• . . Applicant 

. . . Respondents 

. . . Applicant 

. . . Respondents 

. . . Applicant 

. . Respondents. 

• • • AppliCt 

. . . Respondents. 

hri R.DUtta. Advocate for all the applicants. 

Shri B.K.Sharfla. Railway Advocate for all the respondents. 

ORDER 

G.L.SANGLYINE, A91,1INTSTRATIVLMEMNER  

The applications subuitted by the 23 applicants 

under SeCtiOn 19 of the Administrative Tribunals Act 

1985 are disposed of by this common order for convenience. 

The respondents Railways have also submitted a common 

written statement in respect of 
all these applications. 

2. 	The.applicants were either holding the post of 

Fireman 'A or Diesel AssistantDriVer.CThe.YWerSUbSe 

quently promoted to their next promotional post of Shunter. 

• 	
:' 

contd. . . .4 



4. I 	. 	. 

For the rpoe pf. ready. reference and easier. ppec1tin 

offãs the dates of promotion of each .one of thm to 

Shunter. 	 are given below as.gathered from the 
respective 'applications under consideration 	- 
Sl.No • Name of . the applicant , Date of -promotion 

Sri D.K. Deb 	 . 1.1.1986 

0  CR.Pau]. 	 . 1.3.1985 

0  ?4.L.Deb 	. 14.2.1985 
" RK.Dey 11.2.1984 

5.. 	u I(.P.paul 	 . . 	 6.12.1985 
" J.K.Sarka.r 	 . 7.6.1984 

 E.L.Roy 19.2.1985 
N.  P. Naha 1.3.1985 

 K. Saha 14.2.1985 

14 . 12 . 1985 1 
 P.C.Dey 1.6.1984 

 M.LBakshi 14.2.1985 

1301" M.C.Chanda 13.6.1984 
 K.C.y 22.1.1985 

 G.C.Dan 1.3.1985 

 H.K.Dey 	. 14.2.1985 
 D.K.Mazumder 1.3.1985 

 A.K.Chakraborty 30.1.1986 

 R.K.Basak 1.3.1985 
 R.M.Roy 	. 14.10.19851 
 JG.Chakrborty 8.12.1985 

 R.M.Choudhury 31.5.1984 
 F.K.Baidya 25.1.1989 

3. 	The categories of employees known as Firenan 'A' and 

blesel Assistant Driver are called running staff in the 

Railways. The applicants belonged to these categokies as the 

case may be. Restructuring of all running staff categories 

were affected with effect from 1.1.1984 on proforma fixation 

and the monetary'benefits consequent thereto we.re given with 

effect from 1.1.1985 but the categories of Firern 	and 

Diesel Assistant Driver were not restructured. -T Se categories 

were,however, given the benefit of Special Pay a the rate 

:cont...5 

I 	 - 	- 
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- 	

- 



- 

of ks.15/.s per month. This Special Pay, was admissible to 30% 

of the posts in each category. This pecialywas given in 

order of. seniority in each category of post. The Specil -ry 

was given with effect from 1.7.1985. This Special Pay was 

however, abolished with effect from 1.1 .1986 as a result of 

4th Central Pay Commission but the same was allowed to be 

taken into account in the fixation:'óf pay of Fireman 'A • and 

DieselAssistant Driver. The grievance of the applicant Is 

that many employees junior to the applicants as Fireman 'A' 

or Diesel Assistant Driver were drawing higher pay than the 

applicants because of fixation of pay due to merger of the 

Speia1 Pay which was taken into consideration while fixing 

the pay of the juniors. They had made representation before 

the competent authorities of the respondents but their repre-

sentations were rejected on the following grounds : 

"If in the lower grades the junior employee 
drawn higher rate of pay than the senior 
employee due to advance increment or 
accelerated promotion etc., the stepping 
up of pay of senior employee will not 
be applicable." 

They made further representations but no reply was given by 

the respondents. Hence this applicaticn. 

4. 	The respondents have defended their case stating that 

the pay of Shunter/rv 	'x promoted prior to 1.14986 

were fixed at lower stages whereas the pay of those enjoying 

the Special Pay was fixed at higher stages on promotion as 

• Shunter in the revised grade. Some of the applicants gttbr 

promotion to the post of Shunter7X*xiczR '*, before 1.7.1985, 

that is, the date of effect of Special Pay, and they did not 

enjoy the benefit of Special Pay as Fireman 'A' or Diesel 

Assistant Driver. As a result,there cannot be any question 

of stepping up.of their-pay while fixing their pay with effect 

coritd... 6.. 

:1 
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from 1.1.1986 consequent to tle 4th CentralPaY Conmjssjon. 

Tturther state thatto ap1icants,flame1Y. DdU Kartti 	-p 

nd ri Ajit Kr. Chakraborty who were promotd aftr Deb 

1.1.1986 the benefit of fixation of their pay after taking 

Ihto consideration 'of specia]. pay of Rs.15/-per month drawn 

by them had already been granted. Learned counsel Mr R.! 

Eitta appearing fór the applicants .submitted that the stand 

of the respondents in rejecting the prayer of the app1icants 

to step up their pay is not sustainable as it is ot in 

accordance with FR 22 C and the Notification No.Pb-IV/86/ 

RSRP/1 dated 19.9.1986 issued by the Ministry Of Transport, 

Department of Railwaya(Railway Board). Mr Ditta 1elieson 

Note 7 of Rule 7 thereunder and submitted that all conditions 

laid down under this Mote were fulfilled by the applicbnts 

and as such their prayer is justified. Mr B.K.Shrrna,learned 

counsel for the respondents, on the other hand 4poses'  the 

contention of Mt D.tta. 

5. 	The respondents have stated in the written statement 

that all the applicants except Jadhu Gopal Chakraborty 

(O.A.No.238/95).: ililal Kanti Deb (OA.161/95) and sriAjit 

Kr. Chakraborty(0.A.235/95) were promoted as S1unter/ 

'A' before 17.I985. Sjne this is 	 it 

has to be mentioned here ttat the dates of pomckion to 

Sbunter as given by theapplicantsK.P.Patl,aS 6.12.85. 

A.K.Dás as 14.1.1985, Rt4Roy as 14.0.85azid tr.G.ChakrabOrty. 

as 8.12.85 are not eame'1th the daeienbythe 

respondents in a sheet at AnnexureVtothe. writtentate-

ment • These above mentioned cases are specific ally mntioned 

because it wil1 be relevant whether they were drawin 

Special Pay as Diesel Assistant Driver from 4.7.1985to 

. •'. j 	: 

v.contd*,  
- 	 I 

- 

I - 

'•• 
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the alleged sate of their promotion to Shunter. In the 

case of all other applicants except the four mentioned 
and 

above A.Chakraborty. D.K.Deb and F.K.Baidya their dates 

of promotion to Shunter were before 1.7.1985. All these 

applicants were not therefore enjoyiflg special Pay of 

Rs.15/. per month as Diesel Assistant: Driver/?ir*m*n tal. 

he states that 
Even in the case of KP.Paul thoughhe was Diesel Assistant 

Driver on 1.7.1985 he has not stated in his application 

that he was drawing Special Pay after 1.7.1988. Similar 

is the case of Shri. jc.Chakraborty. Sri A.K.Das and R.M. 

Roy also have not stated that they were drawing special 

py from 1.7.85 to the dates of their promction. In the 	:1 

case Cf F.K.Baidya* the question of drawing special pay 
according to him A  

A. Rs.15/- per month does not arise asLdue to disciplinary 

proceeding he was removed from service in 1981 and was 

reinstated on 23.2.1989 and9.1n promotion as Shunter on 

25.1.1989. He has not stated in this application that he 

i.was paid arrear of-special Pay after reinstatement. Also 

if the date of 26.3.1985 was the date of his promotion to 

Shunter as stated by the respondents in Annexure-V the 

question of drawing Special payhjthimas Diesel Assistant 

Driver after 1.7 .1985 does not arise. 

6. 	Note 7 aforesaid reads as follows: 

"Note 7: In case, where a senior Railway 
servant promoted to a higher post 
before the 1st day of January.1986 
drawn less pay in the revised scale 
than his junior who is promoted to the 
higher post on or after the 1st day 
of January. 1986. the pay of the Senior 
Railway servant should be stepped up 
to an amount equal to the pay as fixed 

- for his junior in that higher post. The 
stepping up should be done with effect 
from the date of promoti8n of the 
junior Railway servant subject to 
fulfilment of the following conditionS,, 
namely, 

contd ... 8 
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(a).both the junior and the senior Ralway 
servants should belong to the same 
cadre and the posts In which they have 
been promoted should be identical in 
the same cadre, 
the pre-revised and revised scalesof 
pay of the lower and higher posts in 
which they are entitled to draw pay 
should be identical; and 
the ancmaly should be directly as a 
result of the application of the 
provisions of Rule 2018B(FR22C) of 
Indian Railway Establishment Code 
Volume II or any other Rule or order 
regulating pay fixation on such promotion 
in the revised scale, If even in the 
lower post, the junior officer was 
drawing more pay in the pre-revised 
scale than the senior by virtue of any 
advance increments granted to him, 
provisions of this Note need not be 
invoked to step up the pay of the 
senior officer. 

Mr aitta submits that all the condttins mentioned above 

are fulfilled in his case and, further that the last sentence 
Ujf even .........e officer"does not apply to the present case 

of the applicants. Before proceeding further it is essential 

to reproduce here Rule 2018(B) of Indiati Railway Establishment 

Code Volume II : 

N2018_9 (F.R. 22C)-Notwithstanding anything 
contained in these rules, where a railway 
servant holding a post in a substantive, 
temporary or officiating capacIty is 
promoted or appointed in a substantive, 
temporary or officiating capacIty to 
another post carrying duties and respon-
sibilities or greater importance than 
'those attaching to the pOst held by him, 

• 	 his initial pay in the time-scale of the 
higher post shall be fixed at the stage 
next above the pay notionally arrived at -. 	 • . 	by increasing his pay in respect of the 
'lower post by one increment at the stage 
at which such pay has accrued." 

The subject matter in these applications is fixation of pay 

bf the 	 'Gunter 1  in view of the 

'fact that their juniors in the grade of Diesel .Assistant.br1ver/ 

fireman 'A' Were drawing higher pay than them on their (junior) 

promotion to the post of Shunter. 

"  



7. 	As indjcated above Mr Ditta has relied on Note 7 

of the NotIfication dated 19.9.1986 submitted by the 

respondents with their written statement in his Tsubmission 

though it is seen that this Notification does not find 

mentioned in any of the original Applications under consi-

deration. The employees junior to the applicants in the 

grade of Diesel Assistant Driver/Fireman 'A' who drew more 

pay than the applicants on promotion as Shunter are the 

following according to innexure-V to the written statement. 

S1.No. 	Name 	 Date of promotion to Shunter 

Sri Santosh Rn.Sarkar 	16.1.86 

a Gopal Ch. Dey 	 9.1.86 

" Motilal Majurnder 	 9.1.86 

of N.D.ChakrabOrtY 	 8.10.88 

Therefore all these juniors were promoted after 1.1.1986. 

The special Pay of .15/- per month which they were drawing 

between 1.7.1985 and 31.12.1985 was abolished with effect 

from 1.1.1986 but this Special Pay was taken into considera-

tion for the purpose of fixation of their pay in the revised 

scale of pay of Diesel Assistant Driver as a 'result of the 

4th Pay Commission. Consequently on their promotion as 

Shunter after 1.1.1986 they carried with them this benefit 

and their pay in the scale of Shunter was accordingly 

fixed. According to para 5 and 5 of the written statement 

of the respondents and nnexure-V thereto all the applicants 

except Jadu Gpal chakraborty (O.A.238/95). Dulal Kanti 

Deb (0.A.161/95) and Ajit Kr. Cha)craborty (0.A.235/95) 

were promoted as Shunter, before 1.7 • 1985 and they did not 

draw their' special pay of 2s.15/-permonth which came into 

effect from 1.7.1985 in the scale of pay of Diesel Assistant 

Driver/Firemen 'A'. No rejoinder has been submitted by any 
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,--0f thppiicans to these statements made by the respondents 

and they have notbeen sought"to be controverted. It mayalso 

be mentioned here that although one common written statement 

has been submitted by the respondents in respect of the 23 

applicants, the learned counsel for the applicants has chosen 

to proceed for hearing on the basis of this common written 

'statement in respect of all the applications. Therefore, these 

statements of the respondents are taken to be correct. It is 

the contention of the respondents tht stepping up of pay is 

permissible only when two persons are in the same grade, same 

pay scale and the anomaly arises in the same pay scale. It 

is seen from the facts Stated above that the case of the 20 

applicants who were promoted to Shunter before 1 .7.1985 is 

not the same with that of the juniors. It is evident that 

the senior employees, namely the applicants, had not drawn 

the same pay as the juniors in the scale of pay of Diesel 

Assistant Driver/Fireman 'A' as the applicants were promoted' 

before 1.7.1985 to Shunter and did not draw the Special Pay 

of .15/-per month. These 20 applicants were not also in the 

same cadre of Diesel Assistant Driver/Fireman 'A' as the 

juniors as on and after 1.7.1985. In view of these facts-there 

cannot be any anomaly in fixation: of their pay in the scale 

of pay i-&--t1e---w'a1e rif  na of Shunter with 'reference to the 

pay of the juniors who were promoted after 1.1.1986 to 

unter and who stand in a different footing. In the light 

of the above the 20 applicants cannot succeed in their 

respective applications now under consideration. 

8. 	In the case of Jadü QDpal Chakraborty (O.A.238/95) 

the 'respondents have stated in the written statement that he 

drew the Special Pay of .15/-per month with effect from 

1.7.1985 to 304D12.1985 as he Was' promoted to the post of 

Shunter on 31i12e1985• It appears that -he was not allowed 

contd...11 
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higher fixøtiOflOf pay because he was promoted to shunter on 

1.12.1985. Note7 afOresaid permits stepping up of pay of 

a senior employee promoted before 1.1.1986 with reference to 

the pay of a junior promoted on or after 1.1.1986 in the 

higher post subject to fulfilment of the conditions laid 

down thereunder. In view of this fact and the fact that 

Shrj Chakraborty was drawing Special Pay of Rs.15/-per month 

till. 30.12.1985, that is one day before his promotion, I 

consider that it will be fair to direct the respondents to 

re-consider his case with reference to the facts of his 

case and the Notification No.PC-Iv/86/RSRP/1 dated 19.9.1986. 

They are therefore accordingly directed and they should do 

so on merit. They shall, issue a final order within 3 months 

from the date of receipt of this crder by respondent No.3, 

the Chief Personnel Officer, N.F.Railway, Maligaon, Guwahati. 

The application is dispcsed of accordingly. 

In the case of Dulal Kanti Deb (o.A.161/95) and 

Ajit Kr.Chakraborty. (o.A.235/95) the respondents have submitted 

that these 2 applicants were promoted after 1.1.1986 and 

their pay in the revised scale had since been refixed by 

taking into account Special Pay of Rs.15/-.Mr Dutta submits 

that the applicants had not actually received benefit of 

the refixation. The respondents are therefore directed to 

pay these 2 applicants their dues as a result of refixation 

of their pay within 3 months from the date of receipt of 

copy of this order by respondent No.3 if they had not already 

been paid. The O.A.Nos.161/95 & 235/95 are disposed of 

accordingly. 

The Original Applications of other applicants exclu-

ding 0.A.Nos.161/95, 235/95 and 238/95 are dismissed. No 

order as to costs. 

Sd/.41Efi8ER (ipf1N) 

e 
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IN 	C 	rrTNI 	,iIVJ TRIBUNAL 

GUWA&TI BINCH: :GT.MAH&TI. 

(An application U/S 19 of the ,T.ict) 

• 

	

	 Original Application No.L.2--f 19950 

Shx'i Jibon Xrlshna Srkar ... Applicant. 

-vs.- 
• 	* 	 Union of India and Others .... Respondents. 

INDEX. 

Sl.No 	Particu1ars 	 Annexuro No 	Page. 

	

* 	 - 	 - 

1. 	Application 	 1 to 7. 

• 	 2, 	Rly.Board's letter No 
PC/111J84/tJ?G/19 dated 

	

• 25.6.85. 	 A/]., 	8 to 12 

3 0 	.Cht showing pay etc., 
of the applicant and 
his juniors. 	 1V2 . 	13. 

• 	
. 4• 	Rly. ]3oad's letter No 

t)Ed PC/60/pP-1 dated 
193.66. . 	 A/3 0 	 14 6  

Applicant's representation 
dated .9,5.93. 	 à/40 	 15. 

Senior Divisional per so- 
nncl Officer's D.O. letter 
NoE/4]J]/LM(Restr.-) dated 

• 8.11.93. 	 W5 	 16 0  

7, 	Divisional Rly.  Manager's 
letter No E/41/1/L(Restr,) 
dated 7,7,94,  

8 1 	Applicant's representation 
dated 18.8.94 to the Chief 
Operating Mariagor,N.F.Rly, 
Maligaon, 	 A/7 	18&19 1 - 

.0.0S•00 
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IN TIE CENTRAL ADNINISTRATT'IE TRIBUNAL 

GtWAHA.TI BENCH : GUIAHATI 

(An app]ication under sect ion 19 of the  

Administrative, Tribunal Act 1985) 

- , 

 

original Application No.of 199 

Shri Jiban Krishna 8arkar, Son of Lath 

H. I. Sai'kar,residont of Lumding,s. 

No.168 at Now Co1ony,P.0,LumdingDist. 

	

Nagaon,PIN..?82447,Assajn 0  - 	Applicant, 

Vs 
• 	

1, Union of Indlaroprosontod 

by General Manager ,N.F.Rly., 

• 	 Maligaon, Guwahat i...78101L 

2, Chief Operating , Managor,N.F, 

Rly, IIa1igaon,Gu4ahatj_1 

3. Chief Personnel Officcr,NF, 

R1yM1igaonC&uwahatj.11j.j 

• 	 4. Divisional Railway Manager, 

N.F.Rly. ,Luniding-782447 

5. 'Senior Divisional Personnel 

Officer ,N.F.Rly. ,Lurndiñg, 

Pfl(78247,Assu. 

1 Subject matter or tba Application: 

Stepping up of Pay of the applicant, 

C ontd./-p2 

4 
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1' 

2 	3urlsdiction of the Tribunal: 

The applicant declares that the 

subject matter is within the jw?isdictiorr 

of the Hon' ble Tribunal, 

LImitation: 

The applicant submits that application 

is wIthin the period of limitation. 

Facts of the Cao: 

4,1) That the applicant is a oittzon.of India 

and is entitled to rights and previlodgos 

availablo to citIzen of India. 

4,2) That, the applicant was appointed on 

263..64 as Engirn Cleaner in the l4ochanical 

Department of N..Railway and was posted at 

Luinding Loco Shed. That he was promoted to 

the, post of DAW1 Lsslstant rIver(In short 

DID) on 236..81 In scale s.29o-'36O/-. On 

7..6.484 the applicant was promoted as Shunter 

In scale .29O.40O/-. On 1-12.I186 the applicant 

Was promoted to the post of Goods Drivor in 

scale Rs.1350-200/-, 

4,3) That, the Railway Board, vido latter 

I 	
No.PC/III/84/TJPG/19 dtd256-8 issued Orders 	* 

for Cadre review and restructuring of Group 

4 

Contd./-..'.p3 
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and Group 'D' staff. In respect of Fireman 'A' 

and DAD t ho spec is]. pay @ Rs. 15/. per month to 

the extant of 30% of the post in each category 

Was sanctioned with effect from 14..86. 1  After 

introduction of the rovisod scale of pay with 

effect from 11I.86  the element of special pay 

was to be taIen into account in  the fixation of 

pay of Riroinan and DAD. The above benefit of 

fixation and the p aymont of arro a? a 'wire made 

to the concerned staff Vido Bill No.450..R/NO. 

-1166 dt3.4-6-93. 

A. copy of the Railway Board's 

letter No. C/III/94/UPG/19 dt 

26..685(roloVant portion) is 

annexed as AnnOXUX'O-A/], 

4,5) That, Shy I N. Be  ChaI abor ty, Shr i Not I 

Mazumdar, Shri Gopal,Doy-Ill Shri Santosh Sarkar 

Shri 3. Uddin, Shri P. K. Gos'waml, Shri B.D.Roy 

Shri Ee l c, Roy 	are 8onior to the applicant 

asDAD. 

4.6) That, Shri 3, Uddin, Shri B. D. Roy, Shri 

p1 K. Goawami and Shri IC, C, Roy Who are junior 

to the applicant at the DAD and were drasiIng 

pay of Bs.302/.. in 1983 when the applicant pay 

as DAD was also Rs.302/-. But th13 to mgor of 

special pay of the above juniors 'wore fixed at 

a higher stage after they were given the bonofit 

of special pay and its margor, 

C ontdj/..--!A 
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.4. 

A comparative chart showing the pay etc., 

of the applicant arid-his juniors is anne. 

xod herewith as Armexure .A/2. 

4.7) That, in the year 10662 RailWay Board, umder 

letter No .PG 60/PP1 dt, 19.3.66, coomunicated sanction 

of the president that when  a railway servant promoted 

or appointodto a higher post on or after 1.4,61 draw 

a lower rate of pay in that post than another railway 

servant junior to him in the lower grade and promoted 

or appointed subsequently to another identical post 

the pay of the senior employee in the higher post 

should be stepped up to a gigure e qual to the pay 

as fixed for the junior employee in that higher post 

from the date of promotion or appointment of the junior 

employoO. 

An extract letter as published in the Railway 

Establishment Manual LaW and pr act ice by 

shri LL.Jand, Assistant professor, Railway 

Staff Gèloge, Vododara, is arnoxcd hera40 

with as Annoxuro-A/3 9  

4,8) That, as the pay of tho juniors of the applicant 

øcro higher kIg than that of the applicant, the applica.-

nt represented to the Divisional Railway Manager on 

9,5 1 93 for stopping up of his pay to the stage whore 

whore his junior a' pay have been fixed on be ing pro. 

noted as tm shunters and drivers. 

A copy of the said representation is 

annexed herewith as Annexuro-A/4 9  

U 
	

Contd ... p/5. 
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4.9) That the Senior Divisional Personnel Officer, 

N.F.Railway,Lumding(Rcspdt. No.5) made a proposal for 

stepping up of the pay of the senior employees includ-. 

ing the applicant and submitted the same to the Ac.cou.. 

nts Branch for vetting but the Accounts Branch rotou.. 

med the proposal suggesting submission of papers to 

Chief Personnel Officer, N,F.Rail'way,Maligaon for 

cla'jcatjon. Accordingly, Senior Divisional Perso-

nnel Offlcor,N.F.Railway,Lumding, sought the carifi-. 

cationof the ehiof Personnel Officer ,N.F.Railway, 

Ma1igaonRospdtJ.3) vido D.O. letter No E/41J3JLN 

(Restr.) dated 8,11.93, 

A copy of the said letter No E/ 41/1/LNLRestr.) 

dated 8.11.93 is annexed herewith as AnnexureA/5) 

4.10) That, the Divisional Railway Manager, N.F,Rail-

way, Lumding, vide letter No.E/UI/1/LM(Rcstr.) dated 

7 0 7.94 informed shri 6.R.Paul and others who made 

representations for stepping Up that a reference was, 

made, to Head Quartcrs for clarification and the General 

Managcr(p),N.F.Railway,Ma]igaori has passed the following 

order 5:- 

"If in the lowoer grades the junior employee 
draws higher rate of pay than the senior omp-. 
loyeo,duo to advance increment or accelerated 
promotion etc., the stepping up of pay of kk 
senior employee will not be applicable." 

A copy of the letter No E/TXE/]LM(Rostr.) dated 

7.7,94 is, annexed herewith as Arinoxure-.A/6, 

4.12) That, as the clarification given by the 

General Marxager(P), N.F.Railway,Maligaon was not 

Contd.. 
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(las not) on correct appreciation of facts and theorders 

of the pro sidont, the applicant made a roprosontat ion to 

the Chief Opor ating Manager (P), N.F.Rail'Way, Naligaon 

on 18,8.94 for re..oxamlnation of the applicant's case 

in its proper porpo spoctivo and to set right the injus.. 

tico done to the applicant. But no reply has been reed-

ved by the applicant as yet, 

A copy of the representation dated 

18.8.94 is annexed herewith as 

Annoxu.ro-A17 0  

5. Ground for. relief, 

5.1) 	That, as the pay,  of. the applicant's juniors wore 

fixed at a higher stage than that of the applicant as 

a measure of rostructuroing benefit, the applicant is 

entitled to the beno.fit of stopping up rule and to be 

fIxed at the stage where his jiniors have been fixed 

as the applicant and his juniors belong to same cadre 

and the pay of the juniors wore fixed at a higher stage 

not as a result of accelerated promotion or advance 

increment but due, to special pay granted to the DADs 

for cadre rostrructuring. 

5,2) That, the applicant is being paid loss sa1ar 

duo to refusal of the respondents to step..up his.pay 

as per the ordor.s of the President. 

dios oxhsted. 

That, the applicant has represented to Respondent 

No 2 and 4 , the chief operating Managor(p),N.F.Railway, 

Maligaon and Divisonal Railway Managor,N.F.Railway, Lum-

ding, for stopping Up of his pay. 

Cor1tdp/7 
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That, the applicant dol'os that he has not 

previously filed any application, writ petition or 

suit in ropoct of the subject matter of this appli.. 

cation in any other court or bench of the tribunal 

nor any such application, writ or suit is pending 

before any of them. 

Relief SQg. 	 - 

On the facts and circumstances submitted above 

the applicant humblyprays for:- 

Issue of a direction to the respondents 

for rofixat ion of his pay on the basis 

of stopping up rule at the stage his 

juniors have been fixed and to pay the 

arrears with intorost.XxW 

9 • pjjc ular S of p1)1)1 ic at ion fee s• 

Thdi an Postal order No ci 	4 for 

Rs'.5O/(fifty)oruly. is enclosed, 

RIFICATIOL 	/ 

I, shri Jibon Krishna $arka,son of late H.M.Sarkar, 

aged about 54 years,rosident of Lunidirg, 	s No 168..B, 

Now Colony,P.O.Luznding Pin-782447,Dist. Nogaon,Assam, 

do hereby verify that the contents of para 4,6 1 7 & 9 

are true to my knowledge and belief and the rest are 

my submissions before the Hontblc Tribunal and .1 have 

not suprossod any am material facts. 

Date 

Place 
Sign at tire of t he ap p1 ic ant, 

006*000**00 
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SubjOC18 Cadre Rovi3 and 
o u 

No. CIII! 4/UPG,'19, date(I 2561985G 

S 

RtruCtUrthg of certain Group ict & D' 

carO have boon under consideration in consultati)fl 
with;thO Staff in the Committee of the Departmental 

Coui1l of the J .CM(RailWaYS) for sot1uiO The 

Ministry, of Railk$ have docido1 w1h the approval 
of the Pro idot to. ro str,uctar0 certain categor 103 
of Group 'C & ID'. 'aa detailed in the ArnloXiXtl'O 

OflC1QSOde T I 

2 :'10 implornàfltlflg the so crdo a 
spOc1iC ixiStrtlCtlQfl S given in thô footnote WIdOr 

the d:Lff9rOXit ctogoriO3 should be strictly and 

caroillY adhered to4, 

3. Fort the urpos° of rotructuX'1ng the 
a on L.1-1984 will xtaht3fl Into 

accotWt and will iXieludA3 Ros,t G.  and Leave 

RooVO Itosi;a.i I 
• lTho táff loctod and posted against 

thq adcIi
~14 

onal tilgilor gr ade posts asa result of 
rostructlflg will 'have their pay fixed under Rule 

20FR..22C).41i w 9o,f0 1l4-934  on profornia basis 

with curi'cnt paynionts w.o 0 f 0 l-l'i985 The bonfit of 
fixation will be applicable to the chain/re sultant 

which o*.iso t'rom otructuDing0 

4,2 The pcst of Shunt 1n Dr ivor s scale 

33Ø..56O/- will bo filled from 3htrntor3 grade 
fts.290400/- on t,he .basis or 
The pç.st3 of Driver. Grade 'C' scai.o it5.330-56O will 

hoWoV3r, be filled as per extant orders for promotion 
of Shuntors to L)rlvOr Grade IC , Fixation of pay of 
Shuntira grade 29gs40/ce appointed as Shint1ng 
DrivoI (}ia10 a 330.,560/- wIll'bf3 regulatod wider 

2Ol& •R-II (FR?2C) Shunting Dr ivors grade R 0 330-.'560/.° 
6. appointodaa Driver'C' scale R330-560 will have their 

pa fired under u10 2Ol?(a)(i1)RII(? 2 (a)(f.i.)) 

3. Th benefit of rotrospcctivo fixation 
from 1..11984 and carront payment from 1..11985 will 

not be applicable to such of those otnployOOS who are 

pronlot(3d against vacanc0S existing on the data of 

rostruCtUX1fle They will be granted bonófits only from 
tho date of pronrtiofl as per normal rulos 

Contd./-s' 
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rato 

tr t ho lower grado an.d promotajr 	ptodac qua g, 

V

V V  anotho r I idC?flt1i po5t 	
V 

VI 	
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aG • Xn ord 	• to y[ 1'(J. th Is anopajy 	 . iQLUOd todQ1d 	 uti 	&ui tk 	p 	Z tho. 4 j4 Onp1oyQ i t 	i;to' pofl: ;hcu1d bi 	Oppitd 	•a a 	t0 ,tt i p;q 1qQ ftX4d 1  2'or 1w uioc Ooyo th tiLw p8t 1  '2 1  tppjj up thouid b dci 	tth t;hQ V  datct ç Pc:tiotri r p n of t and, 1 iL 	ubjt totho 	Lo 

V V 	
r, 

idutct' 	ppoi 	iitid 'th'1 t1ri au 	 , 	 . V 	hi 	V 	1 	V 	1 	
V (b) 	

py o ho 1•n 	d Lho poe th 'Mh th9y 	G!4tt1 	to dx 	q 

tUt of  j( 	iOA 0j V  tA).P 	(F,E44q 	xx 
pcplo i. rYcti i id t tic IC)Wox poet tho UJI 	mpi©y 

Sato O1J jfLO 	tiuu V 	
tCrlth . 	i Lrt 	of Zii01 of py 	U14,V 

 
flOÜI 	10' ayU0 to. 	
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GontLnOd j 
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t2ij t 	P' 	 th dcrxcio. sjt.h :thc, provt 	 ittu ?Jla1I 
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vs~zppl",nv up of Py0  

E'dth dus respect X beg to sub m.1t a tow lines  

for your incomakton A Wicassery &tLo p1e 

?ht 	'1 he topm. work aa cood 

	

QL 2 	 g 

But in yt' 11ma rer4um  

	

2LO it D 	n that the pay s/ni 

itd 	 M,DXha)uarty & 

6 IR a saer*,  a re  £ a nót hLçher 	 though they are 

juMo to a 

ThiEoreç yo. 	 4to pa€ook 
and arrange to stwpplug up my pay , 	the  

tq junio 	ro bther, than 	at the or1iet 

ob 	thehy 

	

th 	ra 

I I  

N 

I 	 L 
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ORT1AUi yacI. t '.AIyiAY 

(cI'ICE c• Tii 

ft R (P)/LUMDXt 

J/ 1/ it ( Ru t 	 Dt 8/  iV 3  

)r 	C 

U 'U I  

In ttjrr 	o!' RI yd  Icr' a 1ttr ?To PcIIL/'2/UP(V19 

cat 	5r,-t16 and 135 1rc1cit 	uM 	C /1LG ° o lottøir 
XV r)ATL) 	4 10133 ind ,29'085 €xet: th 

ctgcriG c' Firuiiian 	nn6 flM) n1l othr Yunnincz ca4 	ortD 

i'ri r'- thJtU rc1 w .;j f 	) 	on 1)rot'Hi1a 	1Xtt ton md 

f 	i 1 (35 'tth monotary brifl t. Tho cQtori 	or i'1*i: 

n DM) 	ihi 'h wnci 	rc- ul;ru ctu rc1 	iior çivon 
11 i 
	e1t 01: sUQl(41 PY 	iiV p 	to tho oxtn 	of 

30 :(f poti in n'u'h e.tory nnl, 	cor n1tngIy 	gp1 PY JfiLJ 

T)CtlOflG 	ri favC)nr of to ii irrout PQrLOflO in OQh wtogor 

/ 
With tho lntroductlofl of rvi.o 	 10L3 

(4th rc.), thi o1omnt of 	R 	115/ 	done awny but. 

tho niio 	ni1OW(1 to bG tri into account In th 	;ution 

oC py.o )'1reAflflrv1 flAl) lfl 	r4 of R1y 	flcrd 	lettor 

	

,ft, 	S,, (3' r , rolvafl untl<r QM()/4LO' 
/2O(/1iI/4U'- dito 2tI/'//10 Vhtc otciJQ croat 	Anama - 

lios iwhvroby ti pay Of hUF1t(r ;)rOrOtOd prior to 1 1M 

r: fl 	i at 1oi 	tagoii. ih 	thc pny of tho 	njojtr 

th 	r'L pay 	r1xu it 	 i' 
ohuutQr in the r'1zic 

ConocUQnt on tho ribovej now tho tsonior 	con 

Mrnwlng 1ovtr pny thMn thvtr junlora hmvu e1Itc1 atoppIng 

up of thcir pay to tho ext crt of thoir juitor 	A proposaL 

for nt,ui"ptni up ot thO PY cf ienior 	
ron vno sent; to  

Aecoufitli for vttn bUt A'nt ha rQturnO tho propoa1 

.i'bcut 'dth £lo1n ot 	rVi ton$ 

 ro tI) 000n fm 	cru 	/4 L/1JL4(R t 	) 

at PP4 thit juntor gc)O(IG, drivcrt 	re rcwng 

norm piy ttun thir 	ntoro on 	 of txtn 

of py riftcor tak Lng O P O Ci O l pay or 	. 15/ 

intc 11CCCUnto 

In slrdlnr CFUfl. t1Y. fl1 O 	iOfl hno baun 

bt1nO 	l'ut it. !fn that flrt, 0  s aectolon vnrIo 

3cOr6tflg to 	ift or lndivlrlual coP flance thc 

Cloo ncy kindly 1,)q refcrI'd to CPcV.F. RlyG /K11iFOfl 

f'r oht,lnlnr 	)rftc'tlOn frc 	Ly 1)or1 

n vr 	f 	hi r. 	n 	fl 	r v'mt ul  thr,t rr;zriry 

e1nritln 	Y 	1*3't 	'm'ttd for th 	pu'po 	Rt 

tIrY f'1flt1 	t)'fl th ti I 	Is &4Oit UkQI/ to be rn is ed 10 

tht Lft a1., 

This nny pJIETO 'm 
	(l,lt3c1 ac UrR,flt by COmUflLCtifl 

ori.yF100016 1 Ofl 

With rQirO 	 Youra jiilY 	— 

I 

2 

y rU".' '  

( AP0  )Jnrua ) 
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(Throu  

Sub •Etenp 	p o 

hof:- your 1c-ttr cltd: 9/5/EZ3.. 

. 	
• 

• 	1n reference_to your letter qotE?i  

- thiS Is to tnforc you that'n coanectiori trlth 
the tbove subject a r2fcrence hs been 	e to 
HQ for cicrIfietiofl nd (M(P)/1'LG vldo his 
1ottcJ N 0 E/233/llI/5) (M) L000 dtc': 3/6/D4 he 

pci.SSCl thooderS 	foilo'iS:- 

If fl tiio 1o..or gti1os the junIor 
en1oyoedra hIer rate ofV 
then the senior ê1oyoe due to 

H 	cLVCeLfiCrent or acce1eratE. 
/ 	 prOtQfletC., the stepthg up of 

	

• • 	 H 	piof 	iIor . 1oYeeYfli not be 
r)p,iClGQ.h1. 	 • 

	

• 	 P1 	 floy 	• 	••• 	
•• 

APO/II 
• .• 	 .1 for DtvLflly1aflagr (P), •. 

LF O I1Y. ILng0 
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The Chicf C €i'.itth 1 nn 

JILI 	2,ro'.Qr 	iiL) 

ui 	"ront inte- vetntl3n o til Iwv)1enntttor) 
of r tyorcnm'' orders.. deprivntlon md 
nrdh1 r:ric1n'; t1iereof o  

flsf.. c( l Vr! G l e1rif1cnt10 vicic hi 
i/283/III59/(1)/L000 dtit 3.6,.')4  Np. 
Counicntec1 unzer D(s)/LG's No. 	- -- 

FI/i/L(}btr) cThtec: 
-- 

fleeeotfuily, I bg to nbmtt the foi1c'in Tfiirl 
osttionr 4'ith ppenr to hnve rot been. tmken into coucir:'-t.-

ion i'bile olnrifientio 	rs sough% for' by the Sr.1W0/1.MG' vide. 
his 11.0e lc-tthr bJ/41/1/LtS/Rectr, dntdd3 8.11.93 hd been 
extendeI by GM(f)/i1gnon vide his letter under tferenco. 

Thot f?ir,  while the Sr,DPO vide his D.0e letter 
men tioned n ,ove had correctly ex - lr1ned the background of the 
ensof the emohnvie bad wmngly been laid on- 'tcinr im of pay' of -senior to thc level of the JuniorE drrwing higher )Oy 
intecd of on recovinE the mflomr.lies in prny nrieinout of 
wrong inter,rettion 'iic1. iplezentrtion by the I.)}!fl(?)/LI1G of 
the &,ard 's orders ri'ding grant of pl .'ay to scniorr3ost 
Firemzin 1 01DAIDs na Dcfltione in Pcrr.f of the aforeiJ D.0 
letter of r.flPO/thcx3ir,g. 

Tht rir, even if the r-ttr is conridercd as a case 
or 'tetng upl. in thc iiCbt of the elnrificntion Aven by 
the Gfl(P)/HLG, it tny be nointed out that I am being pnixl l ovor 
ty not beusc my junLors enjoy1n higher my had bcen grintcd 
U) cdvrnce lncrGTzQnt or- (ii) accelertcd pocotion but irly 
beeruse. of iy junios ol?ejue like /hr1 

u , im—Jazz 6 !i had bCCfl d'oZ)gly CT'nzfted i iith thC s')cCthl !)fly of 
hich vhcn conidcrec rt the time i' fixation of rnp  'C6 

scale of 'ny w C. 1.1.C6 raised theIr pay to hiC! i c_r p trge 
than me inrpite ofyci f beIng senior to above nricd rrsd 
also baying been promoted to higher grrde earlier to these 
junior colleagues. Had the s.1. '-my bc'n grrnted to the 
senioroost only ac desired by- the 1y,Ibnrd 's the roaly 
md eonseouentinl dcprivntion beinG suffered, by mc wouid no t bave n ri ee' n nt nfl. 	 . 

• 	. 	't' .  'I •, 	 . 	 . 	 - 
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That Cir,nnothor onpect of the wrong tnterpretition 
end implernentotion of the Dd f s orders in t'egar1 to the grmit. 
of Spl.pny in question no induidgeti in by the Pfl4(P)/Luding 
Z*e4 also to be eleorly pointed out which is ce underti. 

Thot orc of tbó center tncumbent9 including myelf 
bd been deojered promoted on end frcxn 7)g'1.8 (aWr.b. 
._r4P 	of seniority hot for 6buntr/B,. circuinted uniei 
DRM(P)/LI1G' ib.W235/1/LM dt.25.t6 showing the position 
on on lJ4.B5) while the 	truoturing benefit to Loco lbnnin 
stoff other then F/monA & 	t well o epeciol poy to 30 
teniormot owong the F/mt'n.A & DADs had been gronted with 
effect from 1,1,81f with finrnetcl benefit with effect from  
1.108. flit insptte of having been in the grnda of F/wtrnA/ 
DADE upto 	G'-8* 	,the preceeding dog of my promotion 
to the grne of ShuntertyJ 9 1 1 woe not nwn?ded with the 
baietit of vpeoLntpoy vitbougb t bed been senior in the 
grede of /mnA/D4D to the junior cahleegues on above 
mentioned, Had the benefit of spl0poy been owerded to ma an 
bed been due on per ' 'e orders my pay on promotion as well 
an at the time of fixation of py from 1.1.86 in terms of 

th CPC averd would have been much b.gber then whet' I hod 
actually been pO14 with 	' 	 . 	. 

Pnr.6 of' Board 'a circular .Pc/UI/8fUP4'19 
doted 	reodo as underz. 	 . 

!be restructuring orders vieuohiEegront of 
Spl .pey to ceZefective  onteoriea. The grant of. 
13p1.poy will 	 from 1.7.85 only. 0  

I 	 1%. 

rdv the ebcve ctrounetsncee, X. would. humbly pray 
for your kintnterv*ntion,a thorough re..ezamiraotion of ny 
case in it's true perspective end net.rtbt the wrong don 
to ce causing imrnente tinncto1 depriatton and consecjuentiel 
bnrdthip, Atj for sub en act of your kindness I oball feel 
much obliged . 	 ' 

I.voUtd nlso like to mention hoi'a thnt unlene my 
Obove juntifteti 'prayer rsocis your favourable consideration 
and remedial action within a rensonebic time of 3 months at 
the most I viii be left with no other alternative but to 

• seek justice tbroub the Judiciary. I,bovevor, hope that you 
'vould not p,4' the to eud a circumstantial comWlsiono.  

4th bentregordn 
• 	 Yours fetthftzily, 

ih 
r:, 

- 

• 	' 	 .. 

*4p.i, eA1 	I; 

-. 


